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In pursuance of the provisions of Clause (3} of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of The Uttaranchal [The Uttar Pradesh Ministers
(Salary, Allowances and Miscellaneaus Provisions) Act, 1981] (Amendment) Bill, 2005 (Uttaranchal
Adhinlyam Sankhya 26 of 2005).

As passed by the Uitaranchal Legislative Assembly and assented to by the Governor on
October 28, 2005.

Short tifle and
Commencement

Amendment
of section 6

No. 612/Vidhayee and Sansadiya Karya/2005
Dated Dehradun, November 07, 2005

NOTIFICATION
Mlscellaneous

-

'lHE UTI ARANCHAL {THE UTTAR PRADESH MINISTERS {SALAHY
ALLOWANCES AND MISCELLANEQUS PROVISIONS) ACT, 1981]
(AMENDMENT)} ACT, 2005

{ UTTARANCHAL ACT No. 26 oF 2005)

Further to amend the Uttar Pradesh Ministers (Salary, Allowances and
Miscellaneous Provisions} Act, 1981 (as applicable in the Uttaranchal)

AN
Act

Beit enactedPy the State Assembly in the Fn‘ty -sixth year of the Republic of Indra
as follows:--

1. (1} This Act may be called the Uttaranchal {The Uttar Pradesh (Salary,
Allowances and Miscellaneous Provisions) Act, 1981] {Amendment) Act, 2005.

(2) It shall-be deetned to have come into force with effect from 01-04-2004.

2. In place of sub-section.(1) of section 6 of the Uttar Pradesh (Salary,
Allowances and Miscellaneous Provisions) Act, 1981 (as applicable in the State
of Uttaranchal), the following sub-section(1) shall be substituted :--

“(1) Each Minister other than a Deputy Minister shalil be entitled for jour-
neys (whether by land, sea or air) performed in connection with the discharge of his
official duties to travelling allowance and out of pocket expenses for himself and the
members of his family at such rates and upon such conditions as may be prescribed.”

By QOrder,

U. C. DHYANI,
Secrotary.
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